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HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Srinagar)

The Secretary to Government,
Department of Law, Justice,
Civil Secretariat UT of J&K,
Srinagar.

No: %\')’-S“\-“\%_xx B Date DL()QQ\\\}Q%

Subject: Application for Accord of Administrative Approval for
[Ind Phase construction in the District Court Complex at
Moominabad Srinagar.

Sir,

The Chief Engineer, PWD (R&B) Kashmir, vide his
communication No. CE/RBK/HD/11728-31 dated 14-09-2020, has
forwarded the DPR for an amount of Rs.385.56 Crores for IInd
Phase construction in the District Court Complex at Moominabad
Srinagar.

On the recommendation of the Hon'ble Building &
Infrastructure Committee for District Courts of Kashmir Division, the
DPR stands approved by Hon'ble the Chief Justice subject to cost
verification by the Government. |

As desired, please find enclosed herewith the original DPR with
request to accord the administrative approval to the same and release
funds for undertaking the construction of the subject work at the

earliest.

With regards.

A

(Jawad’Ahmed)

) Registrar General
No: N \mrr)g/l‘%ij‘ Dated D—q/ﬂ7/’%%

Copy of the above forwarded to:

1. Principal Secretary to Hon'ble the Chief Justice for information of her

Ladyship. oA
- Registr ﬁﬁg&{w’\/



o) GOVERNMENT OF IAMMU & KASHMIR
OFFICE OF THE CHIEF ENGINEER, PW (R&B) DEPARTMENT KASHMIR.

l "
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The Registrar Generadl, | Né:—CE/RBK/HD/ 7 ]72/%'—3]

J&K High Court,
Srinagar. : : Dated:- /L/--—D7 -2020

Subject: ~ Application for Accord of Administrative Approval for Construction of
District Court Complex at Mominabad Srinagar (Phasell)

R A

4
Encloi?ﬁ# >f find herewith the AAA for “Construction of District Court Complex

‘inagar (Phasell)” amounting to Rs. 385.56 Crores, explaining its salient

at Mominabad

features and financial implications.

it is as such requested that Administrative Approval for above subjected work

may kindly be approved and accorded;, besides funds may kindly be arranged/ released

<o that the work is taken up in hand for its execution.
Yours faithfully,

Chief Engineer
%P'WD (R&B) Kashmir /Hital Khan

L4

1. Superintending Engineer PWD (R&B) Circle, Srinagar-Budgam for information This is
with reference to his letter No:- SE/DB/5895-97 dated:- 14.09.2020
Executive Engineer R&B Project Circle Division 1* Srinagar for information.

3. Budget Section Direction office for information.

Copy to the:-



GOVERNMENT OF JAMMU & KASHMIR '
OFFICE OF THE CHIEF ENGINEER, PW (R&B) DEPARTMENT KAS/{ VIIR.

]

The Registrar Géneral, | . No:-CE/REi/HD/ ') }72_%.“3 ,
J&K High Court,
Srinagar. ' o Deted:- /1."/,‘ .—()C/P 2026

Subject:  Application for Accord of Administrative Appraval for Construction of
District Court Complex at Mominabad Srinagar . Phiasell)

Encloséd k'}%d

at Mominabad

find herewith the AAA for “Consér: ction of DlStrlCt Court C\mpley
inagar (Phasell)” amounting to Rs. 385.5% Crores, expfammg its sah\r,L
features and financial implications. |

it is as such requested that Administrative Approval for above Subjected work
may kindly be approved and accorded;, besides funds may kindly be arranged) released

so that the work is taken up in hand for its execution.

i
Yours faithfully,’

Q WD (R&B) Kashmir /e chon
Copy to the:-

i. Superintending Engineer PWD (R&B) Circle, Srina: ar-3udgam for information This is
with referenca to his letter No:- SE/DB/5895-97 ~ dat. 1:- 14.09.2020
2. Executive Exgineer R&B Project Circle Division 1° Srin::gar for information.

3. Budget Sectiots Direction office for information,

LV}
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The Pi’C}jethféEW DISTRICT COURT BLOCK (SOUTH COURTS)”,
“LAWYERS CHAMBER. BLOCK” “AUDITORIUM BLOCK” and
' "C__ra;_f_\l?'ER F2R VULNERABLE WITNESS DEPOSITION COMPLEX
‘YWOC) & FAMILY COURTS” AT DISTRICT COURT COMPLEX,
MOMINABAL SRINAGAR has been designed to create an efficient,
acsthetic envizonment set amongst gardens, in an architectural ethos.

It is proposed to submit Application for Administrative
Approval for ih: P.oject keeping time of completion as
43 (threc) years subject to the approval of AAA and smooth

availability of Funds.

/ASsistﬁﬁt kecutive/Engineer @U(HVQ;VV)L__—-—//,

-+ (R&B) High Court Sub-Div. | (R&B) Project Circle Division Ist

Srinagar



= HIGH COURT OF JAMMJ & KASHMIR
(Office of the Registrar Geri»ral}

FhEAKLK

{1} The Secretary to, ,
Hon'bie Mr. Justice Ali Mohammad Magrey,
Chairman Hon'ble Building & Infrastructure Cocimittee,
for District Courts of Kashour Divisicn.

(2) The Secretary to,
Hon'ble Mr. Justice Sanjay Dhar,
Member Hon'pie Building & Infrastructure Commit e,
for District Courts of Kashmii Division.

(3) The Secretary to,
Hon’ble Mr. Justice Javed IqJal ‘Wani,
Member Hon'ble Builirg & Infrastructure . ommittee
for District Courts of ¥Ka#hniir Division. ‘
’ L»(,;_ .
; L
No: é% o6 "q \\*r"tj\ Diiex /é 0 ? v 22
Subject: Application f¢- Accord of Admuidsirative Approval for
IInd Phase -9:struction in ‘the Disit ¢t Court Complex at
Moominabac “rinagar: | ‘
Sir, ‘ ’
The Chief Engincor PW(R&B) Department Kashmir, vide his
Communication Mo Cr/ RBK/HD/11728-31 dated 14-06-2020, has submitted a
detailed DPR for an amaunt of Rs.385.56 Crores for IInd Phase construction in
the District Cesunt Corrrlex at Moominabad Srinagar .

The DR was placed before Hon'ble the Chief justice and her Ladyship has
been pleased to direct that the same be placed befnre the Hon'ble Luilding &
Infrastructure Committee for District Courts of Kashmir Division.

As desired, you are requested to place this coramunrication, along with a

copy of the DPR, before the Hon'ble Chairman/ Member for his Lordship’s kind

perusal and consideration of the Hon’ble Committee.

Witii _regérds,

Youfs faithfully,

: he letter.
Encls‘ As per't elg er. (;%\\
LAG\Loisg * (Jawad’Ahined)

. . - .:Registrar General

No: G%OQNQ\)\\ Date 1({0\)%L

Copy of the above forwarded to:
Principal Secretary to Hon'ble the Chief Justice for inform
Lordship. :
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The Project NEW DISTRICT COURT BLOCK {SOUTH COURTS)”,
“LAWYERS CHAMBER 3LOcCK” “AUDITORIUM BLOCK” and
“CENTER FOR VULNERABLE WITNESS DEPOSITION COMPLEX
(VWDC) & FAMILY COURTS” AT DISTRICT COURT COMPLEX,
MOMINABAD SRINAGAR has been der.gned to create an efficient,
aesthetic environment set arnongst garden-, in an architectural ethos.

It is proposed to subiuit Applica ion for Administrative
Approval for the P.oject keeping tune of completion as
03 (three) vears subject to the approval of AAA and smooth
availabiity i [funds.

I
.
wd

f // . | t P {j
' e k .
Co o k N (> -
Assistani Fxecutive/Engineer , . E cutive Engincet.

(R&B} Hvl.gh Court Sub-D}'y.(, o (¥ :13) Project Circle Division Ist

Srinagar



»HGH COURT OF THE JAMMU AND KASHMIR AT SRINAGAR
(Office of the Registrar General)

P IR SR A Y
WIWWHAHRE

Lhe Chiel Enginceer,

I¢ ‘H'
CPWID (R&R),
KNashpr,
4'/ ///
Lty e “ WYy S S
f\m:i '"x“ﬁk :'[ = ( . Dated: e Ve Tm
i / g
: R . ’
Subjectz Action Plan for Second Phase of District Court Comples, Srinagar-
Construction  of 10 ~Court Rooms, 01 Vulnerable Witness
Hsposition Court Room, 01 Family Court and 01 Conference Hall
. ] . .o ) . o
i the 2" Phase for Distriet Court Complex Mominabad, Srinagar.
Ref: Your Communication No. CE/RBIK/HD/2444 dated 12.06.2020.
Nty
Inindly refer to your above referred to communication where-under you

“had Torwarded the Conceptual plan/design and drawing for construction of subject
works to this office. The same was placed before the Hon ble Building and
tnfrastroctire: Committee for district Courts of Kashmir Division. The Jlon hle

Commttee was pleased to recommend the approval of the same.

the recommendation of the Hon hle Commitiee also stands approved

by Hon hle the Chiel Justice.

Therefore, T am desired (o request you (o prepare the DPR for the
subject works as per the approved Coneeptual Plan/design and drawings and

subimit the same to this ofTice Tor further necessary action in the matter.

With regards.

1N
; i
¥ ()
s
.

g

(Jawad Ahmed)

. I / Rc;,;is('r:lr General
, FR R I & U LI A - &) S e S
No: 0T M g Dated: 02)7 ) Jiy
1 ' ’ 7 - T
Copy o the: /

Principal Secretrs (o Hon'hle the Chief Justice. High Courtofl Jamma and Kashmir for information of
Hey nv|<|'»:lnl»,

3
H

i, \‘ N A
RERUTY [
”‘ E ]\\,\! i /
. R
Registrar General
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= wrgH CO KT OF JAMMU AND KASHMIR AT JAMMU
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(Office of the Registrar General)

T ecretary to,
¢ 5ie Mr. Justice Ali Mohammad Magrey,
_h rman, Building and infrastructure Committee,
(L strict Courts of Kashmir division)
" e Secretaiy to,
jon’ble Mr. Justice Sanjay Dhar,
Member, Building and infrastructure Committee,
(District Courts of Kashmir division)
3. Hon’ble Mr. Justice Javed Igbal Wani
Member, Building and infrastructure Committee,
(District Courts of Kashmir division)

No. [ "'L{—* ) jf )Iw{\@g/) Dated ‘A0 -~ Ry

{

Subject:- Action Plan for Second Phase of District Court Complex,,
Srinagar- Construction of 10 Court Rooms, 01 Vuinerable
Witness Court Room, 01 Family Court, 01 Conference Hall
in the 2" Phase for district Judiciary in District court

Complex, Mominabad, Srinagar.
Sir,
| Vide this office letter No. 8235-37/Infras dated 06.07.2019, a
oroposal for preparation of Action Plan for expansion of judicial infrastructure
in phase second in District Court Complex, Mominabad, Srinagar was placed
before the then Hon'ble Building and Infrastructure Committee (District Courts
in Kashmir division) compris'ing Hon'ble Mr. Justice Ali Mohammad Magrey and
Hon'ble Mr. Justice Rashid Ali Dar. Copy of the letter is enclosed.
While the proposal was under consideration of the Hon'ble
Committee, the Chief Engineer PW(R&B) Kashmir, by virtue of a letter dated
18313/Infras dated 10.10.2019 (copy enclosed), was requested to identify a
suitable architect having experience in the architecture of court buildings and
related works. Accordingly, the Chief Engineer initiated the process of
appointing the architect by flouting tenders.
Letter No. CF/RBK/WS/33650-56 dated 30.03.2020 of Chief
Engineer PW(R&B) Kashsmir addressed to M/s Design Forum International
(copy enclosed) reveals that the said Consultancy Agency has been assessed
as the highest scorer in the technical evaluation. The said Agency had been

advised to prepare conceptual plans/designs for three different works

including the subject works.
Pursuant to the aforesaid ietter, the Consultancy Service Agency

M/s Design fForum International  prepared conceptual plans/designs  and



-2

Chief Fnaine PW(R&B) Kashmir vide his letter No. CE/RBK/HD/2444 dated
19.06.2020 (+35y enclosed) forwarded the same to this office for perusal and

approval

‘he matter was placed before Hon’ble the Chief Justice. Her

- Ladyship ha- been pleased to direct that the Conceptual plans/designs and

‘rawings reqarding the development of judicial infrastructure in phase second
in District Court Complex,i Mpminabad, Srinagar, prepared by M/s Design
Forum International and recei\}ed from the Chief Engineer PW(R&B) Kashmir,
be placed bifore the Hon'ble Building and Infrastructure Committee for District
Court in Kaunmir division for consideration.

As desired, you are requested to place this communication and
the enclosert copy of the conceptual plans/designs and drawings before the
Hon’ble‘Chairm;an/Member for kind consideration of the Hon'ble Committee.

With warm Regards,

Yours faithfully,

- iy
Encl: As Above. PN
. .

(Jawad Ahmed)
Registrar General

No. / / { 8/[%?\/.;\/’) Datar ,:;xO - {» —~ Do )

Copy forwarded to the Principal Secretury t . tion'ble the Chief Justice, High Court of
J&K, Jammu for information of Her Lacysh .

o

Registrar General
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20/06/2020 New Doc 08-20-2020 17.26.18.jpg

(:;Mf:":km(x!' 00/ ﬂimma’ and Raskwin

~ Office of the Chicf Tngineer, PW (Relfl)) Department, K gshmir

- Ergawening Lomples, Hhaek 18 Baphaph Binapar Phone Bo (0301 23103979, 2311304

A /s Design Forun International,
K-47. Kailash Colony,

New Dethi - 110048,

Eomail 1D doveajiddfiarch.eom

& pushpendratidfivrclicomn

NoCERBR/WNSZ 33050 - 50 Dated: 30 /0372020

Subject: Lelter of Acceptance for the Consultancy Service for the:-
1. Construction & Design of New High Court Complex to be Constructed at

M Rakhi-i- Gund Srinngar.

. \ N
L '(\WJ‘WJ 2. Construction of 10 Court Rooms, 01 Vulnerable Witness Courl Room, 01 Family
VA Court, 01 Conference Hall in tho 2nd Phase of District Judiciary in District Court
Complex Mominabad Srinagar.

0y

3. Residence for Hon'ble Chief Justice J&K High Court, Srinagar Kashmir

// \ j\\x /
//Q%\'tjnﬂ‘!: [ Fresh NIT hearing NoPCD Rnll 74 of 2019-20 dated 23/12/2020.

O’\ This office letter No.CE/RRK/AD/32571-75 fed. 13/03/2020
This office letter No.CE/RRK/ACS/ 3139195 dtd 05703 /2020
This office letter No.CE/REK/WS/31956-60 dtd.09/03/2020
Tender of M/s, Design Forum Internatienal.
6. Your Consent letter No DEI/SRIZ060320 duted 067037202
Your letter No.DFL/DRI/11-03-20 dated 11/03/2020
f. Your final Consent letier Ne DEF/SRIZ14.03.20 duted 14/03/2020
9, Minutes of meeting of Committee held on 18/03/2020.

SN

~1

Dear Sir,
In view of your acceptance of rate of 0.75%(zero point seventy five

percent) for Consultancy Services of the works mentioned in above subject and
also as per the Minutes’ of the meeting of the Committee constituted by the
Hon'ble High Court of J&K, you are advised to mobilize your resources for
preparation of Conceptual Plans/ Designs for the above works.

in light of NIT clause 2 pagel, clause No.5 (h) page 3, clausc
2liii)page 4 and clause 15.1 &15.4 page 6,You are further advised to furnish EMD
in the shape of CDR/FDR for an amount of Rs 10,00,000/= ( Rupees Ten Lacs only),
valid for a period of two years in the first instance pledged to Chief Accounts
Officer, PW (R&B) Kashmir, payable at Srinagar within 10 days from the date of
issuance of this LOA so that formal letter of allotment is issued in your favour,

f}(us!nnir

PWD (R&R)

Copy to the:. \
Registrar General High Court J&K famniu for favour of Information {
Principal District & Secession fudge Srinagur for favour information
Deputy Commissioner Srinagar for fovour Information '
Registrar fudiclo! Srtaonnr for information.
s;'("fc'.‘;‘;'f r.'a.r'.g Ly ljiu'a‘, n&B Clrcle Srinagar/Budgam for Inforination
L VTV Fopine v S RE ) PLC Divis *t i

sion No 1 Srlnagar for tnformation and

L
4N ¥

Tl

necessary action
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1 COURT OF JAM Wil AN D KASHMIR

\)Blf\‘ ’ N

fice of the Ko gistyar General at Jurnanu)

~
~
Sl BT
em A

-

syubieet: Consultancy Services for: ;
1. Construction of Plew High Court {omplex fo be constructed at
pz e kh-i-Gund Srinagar.

C/L Construciion of 108 Court Rooms, 01 Vulnerable Wilness Court
‘Room, 01 Family Court, #1 Conference Fiall in the 2_'"] phase of
District  Judiciary 15 u"i‘nlku Cpurt Complex Miowminabad,

i agar.
Residence for flon'hie the Chicl Justice J&K Hgh Court,
Srinagar Kashmir '
"“iy
ORDER
5‘ {
Dated: D (/02 Lo
{ o/

In order to assess (he paramelers 0N which technical ¢ aluation
process Was carried out and sclection of the best/most experienced and suited
(he magnitude and urgeney of (he

person/ i i selected and keeping in VICW

heen pleased (o constitute 4

project, Hon’ble the Chiel Justice has

“ommittee of the following officers:-

. My Abdul Rashid Malik, principal District & Sessions Judge,

Srinagar.
i My Shahid Iqbi
i, Ms. Masarat Shaheen

bal Chiowdhary, Depuly Cm'n'“ni%s‘ioncr Srinagar.

. Registrar Tudicial, High Court o J&I,

Srinagar.
v, Mr. Sami Arif, C hw(] nginect, R&D K ashrnir.

its procedure and Sh. Abdul Raghid

The Committee would decide

Malil, Principal District and Hess ions Judge, Srinagar shall be the
Chairperson of the Commitiee. { q,.ﬁv,{,
. A
’J < ,4‘}/ ¥
! /1‘)\\ f\\\}_ f
FAl /Jri},/,(/”‘g{d\\
(Saujay DA
Registrar General
TR TR ! ?‘I\M 1 pohe o Y S [,-I i
MNo: b ] ;x;;g;:: AN Dated: t NE /DL 0n Do
T f 7 {/.(J/c(,

we Torwarded 107

o Hon ble the Chicef Jushiee. High Courl of Tammnu and

{ her Lordship.

rincipd al District
l)qmm( ammissionet, Srigagdl.

jgh Coutt of T8I Srinagdr.

[, Pl"'numn Seoretaly

1 ashmir fo infarmation ©
9 Sh. Abdul Rashid Malik, Pr
7 My, Shahid iq yal € lu)wdhd
4 Ms. Masaralb Shaheon, P'*Uis(z(n Judicial,
5. M. Sami Aril {Chief ‘ Tnoinect, R&D Kashmu

[ 1.’muw Attt

& Sessions Judge, Srinagar.
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GOVERMMENT OF JAMMU & KASH IR
QF s CE OF THE CHIER R, PW (R&B] DEPARTMENT KASHMIR
istrar aeneral, lorCE/RBE/HD]
e Sae .
Sammu. Dateds e - 07 -2020
- Consultanicy Services for:-
P P 1. Construction of New High Court Complex to be constructec 1 at Rakh-i-Gund Sringgar.
‘\{M{ J L/rm,imci ion of 10 Court fmoan, o1 Vulnerable Witness Court Room, o1 Family Court,
o /,:/// Conference Hall in the 2l phase of District Judmmv int District Court Compiex | \;mmmubad
‘\A {/’ Srinagdr.
3. Residence for Hon'ble Chief Justice J&K High Court, Srinagar Kashmir
Reference:- 1. Letter No : 20716/Infst dated:15.91.2019 from Begistrar General Hx¥ High Court
2. Letter No: 18313/Infst datedio.10.201y from Re gistrar General J&K High Court
3. Letter Nos 15354/Project datediiz.09.2019 from Registrar General 18K High Court
Sir,
The Expression of nterest (EOI) for the consultancy  Service (through e-Procurement
Mode) in two cover system for the wor Im mentioned in above subject was put to tenders vide NIT
NO. PCD-RnB-G4 OF 201920 DAT D 18.11.2019 issued under endorsement No: 4060-4069
AR dated:i8.at.2019 followed by Corrigendum No: NI IT/Corr/4129-3¢
M h .
7\5]"\1\1” NIT, three bidders participated,
Lo\ work was again put to fro
H Cos
v/
1 v

3 dated: 20.11.2019. In response to
however, all the bidders were gssessed as Non
sh tenders vide NIT :
undler encdorsement No: 49!

Responsive, The
T No PCD-RniB-74 OF  2019-20 DATED 23.12.2019 issued
052-01 clatecl: 23.12.2019 followedd by Addendum No: PCH-st/Corr/5341-
’\? lated: 01.01.2020. I responsa ta the Fresh Tender Notice Five Bidders participated as pet
//s *'n‘/ ollowing details:
\r\f\
a?\)\ ¥
' ' 5 Nu ”\mme Qf Bidd i}xudu Mo
- DTS PR R " . e e e . e PP . S — SR B
1 Des 1‘>n Forun mtum.tfonw 701/05
i m'sou Sfrwlmcy & /\ 5()(;1(1{(’ ioz/)
3 Gian Mathur & Associates Pvi Ld To3/05
4 EnarchCmmdtanLP\/i id qu/O‘;
5 /\CPL Dc’swn I_td To)/ot
. e - - b b s
On technical evaluation of the above bids reccived, three bidders were cleclared as
Responsive ds per the oHowmm{ ctailse e ,
5.No Name of :ddm sidder No
1 gsign Forum mtc’.mmtiurml Toi/os
) Gient Mathur & \ssociutes Pyl Lid Toz/os
Enm ch C Omulmm Pyt Lth TG/I/O;#» ]

Contd on Page 2
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' therdonp

curgher @valtd! A0
1. berdaze faatige
" I ysfi

I LATI: M

Ug) /‘;! il

soint system criteria mentioned d below wr“
rnover for last 03 Financial Years ending in
stitutionalfOffice building complex pr ofect hunait

Yoars of expe

vrmanent pay roll of the orga: frat’c

hite: J.l, gl vision, n[l]}l occh & Methoiol sy

L o
Page 2
,;5{—) conducted.

erience having wored or jusicial mfrastiucture

!
- aned work plan aleng with the

1t schedule

3. A Sites  ithmore (1dn 207
prefe of repute s rhere in india
e, of Architects o i
5. vidrite-up on FAEC
wonner feployr

Fentative koey ;7«5;‘

Rased on the above pardameters, U
The Abstract of Fvait.u:zt:i(.),- :
information of the respect ive hiiders

Lvaluation and the sc

Sheet.

During this period two Cfe
16.02.2020 dgainst M/S ENARCH ¢
ACPL Design Licl, rese

from M/S ENARCH Consuitants

20.02,2020 U wrough e-mil
received b_y e-mail dated:21.02.2020.
Another objection was

Architect namely M Ashfeaqg Rhic

I order to nmucd further in-
ers taken by th, >c!0;
l

so that all the paramete
with objections / reply are s ihared

it is requested to convehe t

further necessary action is taken.

Copy to the:-
1. Comrnissionc
infor malion.

i} Secretary Lo

the points were worked i L

o ; !

e to be st mritcd within two days o) u

Cersultants Pyt
pe ctrvd}, Clari: cationy reply on the basis of ¢

vl

receiv
) ',‘f‘/'} T

Secretary to Gover nment Law &

¢ edch bidder.
I« on the official web site fo

echnical Bids was uploadt ¢
| for seeking any ol ¢ ton regarding the Technicu,
ik iding of Technical Summery

g
i

setions were received threagh eqmail on 14.02.2020 anl
Lt from M/S L sign Forum International and
sjectidps received was sought
Ltdd., by this office fetter CE/RBIHD, 29666 dated:

oz.2020. Reply from M/S ENARCH Cons ultants ; Pyt Ltd was

Ho:

dated: 2002202

e the NIT from one

d on 21.02.2020 throughie-mail regarding
s tarnia Magar Delhi.
¢ tender, it is requested to kindly constitute a committes

sartment during the technical evaluation process atong

1wt the

he mecting of the said coimittee at an earliest ; so tl
i

[N— E
B Samxﬁs,/f ;& dsvi,
Chief E m,meg

)V’V I (R&B) Kashmir

Hital Khan Niyazi

:
|
z’nmu for favour of

[+8
1&

Government PWD ( R&B ) Civil Sectt Jd
Justice Department, Civil Sectt Jammu for favour of information.




Govormment of flwwm and KaA&m
| Offict of the Clief Engineer, P (RIB) Department, Ka. e K_’/

i
o :,::;,“’ ME‘ n-é;Complm Bilgcl\BR”quhomlagdr Phone No. (0194)- 310499 113 4
: "‘% O Ommissic i 'r/t"'-‘c:'ctm'y to Govt,
PW(R&B) Departne t,
J&K ClVll Setaem jat Srinagar
No: CER&B/S/ (@67 6~ Dated: 2 2 /1 {2019
Subject:- 4agement of consultant for construction of:-
v 10 Court Roms , 01 Vulnerable W itress Court Rnaem, 01 Family
Y Court and 1 Conference Hall in the 2™ phase of District Judiciary in

‘ District Co:. 7t Complex Mominabad Srinagar.
i Reidence ‘o7 Hon'bie Chief Justice J&K High Couit, Srinagar

. Kz hmir
Reference:- i..Leicr No 15354/ rojest dtd 12/09/201¢ from Registir Geneia! J&K High

Court at Srinags .
i fetter No 18313/ roje .t ctd 10/10/2019 .rom Reg|st|a| Seneral , J&K Hig

Cogﬂ at Srinagar
Sir, . M .
"Rccishﬁar_,zGéneral J&K Higi. Court vide above referred comunications nas
requested to identify sultabl. Archiiect who has experience i archittecture of court
buildings and related allie¢ work. In this connection it has veen founld that the
various prestigious courl b ildings of Delhi High Comt have n¢zn designed by
reputed Architect pamely Ni'S. Design Forum Intelhdtlondl New “elani who has an
expertise in the court build: 105 having higb standald with functlonal _ost effective
and aesthetic aspects. The various other prestigious buildings dCS‘g:ll ad by M/S.
Design Forum internations; are given here under:-
1. Delhi High Court, New Courts Bloci at New Delhi. o
7 Guwahati International Air Port at Gov-ahati.
3. Vanijya Bhawan at Nuw De] hi.
4. Pandit Deen Dayal Upauh'l yay institute of zncheologjy at Gleatm Nodm |
5 Dakshineshwar Skywalk at <olkata.
6. 1TO Skywalk at New Dell «.

7. Amritsar Railway Station & Amritsar.
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g Govonnaent of Dammau and RKadkwir

Sffiee of the Chief Engineer, PW (ReIB) Department, Kashmir

Engineering Complex, Block-B Rajbagh Srinagar Phone No. (0194)-2310499, 2311364

8. National Institute of Technology at New Delhi.

The Chief Engineer R&B Jammu has also engaged the same agency after
inviting expression of interest through e-tendering for consultancy services for
construction of New High Court complex and remodeling of sub ordinate courts in
jammu. The professional fees allotted by Chief Engineer R&B Jammu 1 favour of
M. Design Forum international for the Consultancy Services New High Court
Complex and remodeling of subordinate courts in Jammu is 2.25% .

The professional fees for construction of District Court Complex at
Mominabad Srinagar was 2.50 % allotted in favour of M/S Jasbir Sawheny New
Delhi in the year 2006.

In view of the above facts it is recommended to engage M/S. Design Forum
international New Delhi as consultant for:-

1. construction of 10 Court Rooms , 01 Vulnerable Witness Court Room, 01
Family Court and 01 Conference Hall in the 2ad phase of District [Judiciary
in District Court Complex Mominabad Srinagar.

2. Residence for Hon’ble Chief Justice J&K High Court Srinagar, Kashmir.
at the same rates, terms and conditions as allotted by Chief Engineer, R&B

Jammu for which necessary approval may kindly be accorded.

Your@aithfmlly,

/[ “ i
( Er.'Sami Kn{ Vifdvi)
Chief Engjneér
PWD (R&B) Kashmir

Copy to the:- .
1.-Registrar General, J&K High Court at Srinagar for favour of information.




~
O H COURT OF JAMMU AND KASHMIER
(OHfice of the Registrar General at Srinagatr)
iy

[YThe & cretarm 1o

Hon ble Mr. Jusice Ali Mohammad Magrey,
Clareman, Fon =le Building end Infrastrucutre Commitiee,
(District Courts of Kashmir Division),
High Court of JAK:

(2) The Secretary W
Clon hle M. Iustice Rashid Al Dar.
Moember. ilon’ble Buliding and Infrastracutre Commiitee,
(D ricr Courte of Kashunir Division),
|

Ligh Courtof J&K.

’ - l)alui 1/9 / / YA
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Subject:- Action Plan For Secoad Phase of Distriet Court Comples,
Srigagar- Counstruction of 10 Court Rooins, 0§ Vuluerabie
Witness Courd Room, 21 Vamily £ “ourt, 0§ Conference Hall

in the 2" Phose for District Judiciary in District Conrt

Moo s

¢

emplex, Morsivihasl, ov inagar,
I | o
Principal District & Sessions Judge, Srinagar vide his Letter
o 1792.94/PDIS/Adm/ZC T deeed 25.06.2019, has requested for taking
.

D necessary steps for ey Sration of the Action Plan including DPR tor

socond phase of Distrivt Cour Complex, Lominabad Srinagar and the

constreution of separate Family Ceurt over there. The matier was placed

hefore Hon ble the Chief Tustice and he - Lordship has been pleased 1o

e plaged belore the Hon'ble Building and

iobastructure Committee,”

Accordingly. plise find cietased  herewith  copies ol

documentsrelevant 1o the - nfextw ith the request that the same may he
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] o rdship’s perusal

,..

Soser sefore the Honble Chairman/Membe: for th
ar onsideration of the Hon ble Committee
With wa in regards.

Yours fa.thiithy,

(Sanja %
Rm att &y,

it of J&I for information of

Fancls: As per the Letter.

N”:BLI’- \f\)\, Dated:_ b/ ]lr 36\
Copy of the db()\’L orwarded to:
Principal Secretary to Hon'ble the Chief’ hmm High €

her Lordship.
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OFFICE OF Y1i¥
PRINCIPAL DISTRICT & SESATL 1S UbL7Z SRINAGAR
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.
{'he Registrar Genc-al,

Hon’ble High Coric of J&K,

Srinagar.
\‘\\\
: qQu ' e A/ <
No:|192-7Y/pDis/Adm/2019 Dated: 2 - 061
Subject: Action Plan for Second Phase of District Court Complex, Srinagar —

Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room,
01 family Court; 01 Conference Hall in the 2™ Phase for District
~ Judiciary in Districty Court Complex, Mominabag, Srinagar.

Sir,

In view of the expansion of the District Judiciary and creation of new Courts, the
requirement of construction of more Courts has cropped up. The Vulnerable Witness Court
Roam, Family Court and Commercial Courts are immediately required to be made
functional. The Vulnerable Witness Court Room was set up in the existing Court as a
malkeshift arrapgement but the same also requires Independent Complex. In addition to this
10 more Courts Rooms alongwith one Conference Hall for round table conferences are
required to be constructed in the second phase in order to meet the future requirement of the
District Judicjary Srinagar. The process of finalization of DPR and the construction takes
considerable gime, Therefore, steps for construction of new courts' are required to be taken
up in advance to overceme delay and expenses. :

Hon'ble the Chief Justice, High Court of J&K, visited the District Court Complex
Srinagar on 24.06.2019, took stock of the infrastructural requirements of the District
Judiciary, Sripagar and also inspected the Court Room No. 326, N-3 2™ Floor, where
Family Court is to be set up as a make shift arrangement till the independent Court Complex
is constructed. During the inspection the need for construction of additional Courts, one
separate Family Court Complex, Vulnerable Witness Court Complex, as well as Coufereiice
Hall for holding Round Table Conferences with all modern facilities including one
Conference Room, were discussed in detail with the Engineering Wing i:1 the presence of

Worthy Registrar, General, High court of J&K.




Executive Engineer R&B VPC Division, Ist Srinagar was directed to prepare DPR
under the guidance of the Hon'ble High Court of J&I. ‘

Therefore, in this backdrop I am desired to request your goodself to take up
necessary steps for preparation of the Action Plan including DPR for second phase for which
land has already been earmarked in the Court Complex. The Family Court is to be
constructed separately. The Chief Engineer, PWD R&B may be requested to prepare DPR
for the second phase at the earliesf. It is pertinent to mention that Hon'ble Supreme Court is

also monitoring the infrastructure requirements of District Judiciary including future

requirements as well.

Yours faithtully,

(Abdul Rashid Malik)
Pr. District & Sessions Judge
dqf Srinagar

Copy to:
1. Principal Secretary to Hon'ble the Chief Justice, High Court of J&K, Srinagar

2. Secretary to Hon'ble Mr. Justice Ali Mohammad Magrey,
(Administrative Judge for District Srinagar),
High Court of J&K.

t@d&Y/ Parrey)

Administrative Officer
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HIGE COURT OF JAMMU AND KASHMIR

(Office of the Registrar General at Srinagar)

Fedkekk

To
The Chiei fngineer,

W (R&B; Department,
J ashmir, S$rinagar.

N¢ __\%__} __5_\5\ \\\N\Ja RN Dated:

Subfert:- Action Plan for Second Phase of District/Court Complex,
Srinagar - Construction of 10 Court Rooms, 01
Vulnerable Witness Court Room, 01 Family Court- 01
Conference Mall in the 2" Phase for District Judiciary in
District Court {'omplex, Mominabad, Srinagar.

Sir,

“'he matter regarding architectural design consultancy for
construction of second phase «f District Court Complex, Srinagar which
includes, inter-alia construction of 10 Court Rooms, 01 Vulnerable
Witness Court Room, Family Courts, Con‘erence Hall and Lawyers’
Chambers in‘the second phase for District Judiciary in District Court
Complex, Mominabad Srinagar, was placed before Hon’ble the Chief
Justice and der Lordship, after examining the matter in its entirety, has
directed the undersigned to request you to identify a suitable architect
preferably  an architect who has expsrience in the architecture of court
buildings and related works. The architect is required to present suggested
concept plan/master piaﬂ for the requirement and place the same at the
carliest before the High Court.

You are accordingly requested to take further follow up steps in

the matter.

With regards, N
Yours faithfully,

: (Sa ]-gy Dh: r@i
‘ , . Regist ‘p/(}/\i &\'
NO:\%BKB‘\!\\M Dated: [0 %Lﬂ \P a :
Copy of the above forwarded to: '

Principal Secretary to Hon’ble the Chief Justice, High Court of J&K, Sripagar for information of

her LQI‘dSl]ip.
Regis \‘1\/ éev;&\%



